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Conseguent upon the completion of iraining on 17.12.2011 of 8 BJS

rrainee Qfficers, following postings and transfer/posting wre erdered with
immediate effect :- o

ey e— —— E— A i

'S, NAMEOF | FROM | TO VICE |
{No. | OFFICER / i i SARVA |
| SARVASHRY | ! SHRI/MS. : |
| i b
L ..__'.!_'??’_'...'"_._ SR am pb st g e ] o e i o
S |Patan Khatr! \ Trainee ’CJUD}JM Neem. "u'acaﬁt'
L | B S o IKE—Tnang \Gikary 1
2 |Preati Sharma . - |Trainee | ACHIE)M No.1, !uacant i
!}1_ | i Bhilwara N __{. L
3 iMunesh Chand Trainee - CHIGHM, Leeladhar ll
i |Yadav Rawatsar [ Swami |
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| 5 "tr stita Malani ‘Traines 'CHIDIM, Marwar |:*-'Eeghr1a '
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. 6 iDhanpat Mali Trainee | 5D} M, Talera *Vacam |
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7 'Marendra Meena  |Trainee i(.‘j{jﬂ} M, Tivacant |
o | \Kishangarhbas | i
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| '& Mukesh Parnami  Trainge IACIID)JM No.2, [Vacant |
1NN B 1 _______ |niwara 1 |
" § |Leeladhar Swami Tqﬂn*-jm le[!D}-jM Vacant
| i |Rawatsar !Ralimagara i i
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| 10 ;Meghna Jain ‘GupIM, T Tagmigm, vacant {
P ;Marwarjunctmn‘Gangapurmty !
Lol kAl {Sawaimadhopun) |
11|Siddnarth Deep  \ACIUD}MM  |ACHD)-MM Vacant
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\@TE - 1. The le“ic..fs mentioned at Serial No. 1 fo B of the order shall assume duty at
thair respecetive places of posting in the BN of 19° Dec., 2811,

2. Officer mentioned #t Serial No. ¢t 11 are directed 1o hand ovar charge i
accordance with ordar No 24P, dated 25.11.1598.
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SHRI PAWAN KUMAR, an officer in the Senfor Clvil Judge Caare,
presently posted as Addittonal Chvil judge(Sr.Div.j-Aaditianal Chief judicial
Magistrate, Behror {Awar}, I8 hereby lransferredinosted at s Gwn
request as Additicnal  Civil judge{Sr.Eiv.]-Cum—ﬁdgitii}ﬁal Chief
Metropoiitan Magistrate No. 11, Jaipwr Metronolitan. He 18 appointed as
the Presiding Gfficer of the Court ATH(JD-MBM Mo.B, jaipur Metropoiltan
also in addition to _h'ié own duty til further orders.
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NOTE -«

1. He ig dirscled to heud over charge in sccordance  with order Mo 2di3], Dated
23.11.1598.

20 Heshall pol be entitled o claim dzsturbanra allowance and joining tme.

3. He shall dispose off thal muach work go 23 10 achieve 3 leas 40%¢ f 1he stondued of
wirk for which he is holding additional charge.

4.

The cases in which accuset ame in custedy or thers are dizection of higher Court for time
bound disposal of caxe shall be decided on priority baesis.
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